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become a centre for these gmall but
very precious things which are
smuggled regularly from there. Has
the Government sny information on
this point?

SHRI H M. PATEL: I do not
know what the hon. Member wants
me to say. It is a matter of opinion
whether it is the tip of the ice-berg
or the botlom of the jce-berg....

SHRI YADVENDRA DUTT: It is
only a matter of evasion. It is not a
matter of opinion.

SHRI H. M. PATEL: I think you
are aware that the diamonds which
are bring smuggled in are for the
purposes of re-cxport. In this country
diamonds ware not like gold, etc.
These are imported in order to be cut
and re-exported and re-exports are
geing on in a substantial quantity and
one can check whatever comes in
legatiinately mand whatever is peing
re-exported, and, therefore, the
ceuntry is earning and it is possible
to check these thing:, Therefore, I
say... (Interruptions),

SHRI S. R. DAMANI: Smuggling
i« going on. The question is whethef
1t 15 going on in g small scale or in
a big stale. But it is going on,
Gnld is one of the most important
item= whirh are being smuggled into
the country. In this connection may
I ask the hon. Minister whether he
will consider import of gold in order
to reduce gold smuggling at least to
the extent of the value of silver
which the government is allowing to
ie pxported through STC and also
the valuo of the gold ornaments
which are being exported. Will the
government allow the import of gold
te reduce smuggling ultimately?

MR. SPEAKER: The question does

not arise.

SOME HON. MEMBERS: It 1s
connected to checking of smuggling.

SHRI H. M. PATEL: The hon
Member has made some suggestions
which will be taken note of.
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SHRI H. M. PATEL: The smugg-
lers belong to a number of nationa-
lities—including Indians and foreign

Ers,

SHRI HARIKESH BAHADUR: In
spite of the efforts of the Government
to check smuggling, we are finding
that smuggling activities are going
on the border of Nepal-—especially on
the area adjacent to Western Bihar
and Eastern UP. I would like te
know what steps are now being takea
especially in that area?

SHRI H. M, PATEL: Hon. mem-
ber should realise also the difficulties
in a country which has such a long
land frontier, with a long sea coast
also. The areas are patrolled as they
should be.

As 1 have already said in my
original reply that steps are being
taken to strengthen the preventive
machinery.,  Whatever information
my thon. friend has, he may pass on
to me to enable me tp deal with it.

SHRI L. K. DOLEY: May I know
the number of persons grrested so far
and the nature of offence committed
by those smugglers quring the Janata
regime?

MR. SPEAKER: He
notice,

will require

Strike by employees of Indian Airiines

+
*84. SHRI D. B, CHANDRE
GOWDA:

SHRI SIVAJI PATNAIK:
Will the Minister of TOURISM

AND CIVIL AVIATION be pleased
to state:
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(a) whether there has been strike
by Indian Airlineg employees which
resulted in the disruption of many
internal fights in the country:

(b) if so, the loss Government had
to bear; and

(c) the ressons therefor and the re-
action of Government thereto?
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SHRI D. B. CHANDRE GOWDA:
“The staff of the Indian Airlines resort-
ed to work-to-rule method. It is
worse than strike. It resuited in stop-
page of so many flights. The reason
attacheq to this is that which Air Iudia
has Been giving bonus aof 20 per cent
when the profit made by the Indian
Airlincg was much more than Air
Indig snd they gave 8.13 per cent
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bonus only. That was one demand
for work-to-rule method which the
Indian Airlines adopted. As a result
of it, Indiap Airlines had to stop 18
flights in the month of October.
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SHRI D. B. CHANDRE GOWDA:
May I know from the hon, Minister
whether the strikes which mre resorted
to are for want of certain facilities?
Honus is one; promotion is another.
The management is indulging in creat-
ing division among the unions, as
against ong union n one industry.
More so, the matters regarding pro-
motion have not been looked into for
the last so many years. Would the
Minister propose to heve s thorough
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enquiry into all promotions and
sppointments both in Indian Airlines
and Air India for the last 10 year?
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SHRI D. B. CHANDRE GOWDA:
1 am putting a questl The reason:
for the strike are these things. These
are the demands made by the Indian
Alrlines. If this is not concerned, what
else is concerned with the question?
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MR. SPEAKER: Part (c) says:
Heasons therefor and the reaction of
the Government thereto. He wanis
to know the reasons. They may in-
clude promotions, Other things may
also come it.
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SHRI EDUARDO FALEIRO: Mr.
Speaker, Sir, during the period men-
tioned by the hon. Minister going uptoe
5th October, there have been strikes
not only in Bombay but there have
becn strikes elsewhere in the country.
These are equally important. I
therefore fail to understand why he
mentioned about Bombaw only. I will
give you an instance. Let him say if
he has the information gbout this, The
Airlines staff in Delhi struck work for
four hours on 4th October, 1877 in
proiest against the manhandling of
stail Ly the securily men on the iszuc
of identity cards and badges. Let us
not blame the staff like the peons ctc.
This is one instance. There is another
instance in Calecutta where the air-
services were disrupted on the eastern
region. And on the 9th October, an
announcement was made about the
cancellation of Folkker services in the
eastern reglon by Indian Airlines,

1 would like to know from him why
this information was withheld from
the House. The question is about
strikes. The minister is giving hia reply
for Bombay alone, Apart from this, I
want top know what are the reasons for
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the unrest throughout the country in
the Indian Airlines. Let us not
restrict that only to Bombay.

MR. SPEAKER. The question is 80
broad enough that jt should not merely
be restricted to Bombay but it should
cover Delhy and Calcutta as well.
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MR. SPEAKER: He could have
elicited information by way of &
supplementary,
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MR, SPEAKER: I am on my legs.
The question iz broad enmough. And
Mr. Chandre Gowda in his supple-
mentary asked for information for the
other places a- well Your answer
was limited to Bombay. The question
j= s0 broad enough that it includes
strikes in the whole of the country and
not merely 1mm Bombay.

PROF, P. G, MAVALANKAR: Mr.
Speaker, while I agree with my
esteemed friend, the Minister, that the
question put originally did not men-
tion any specific strike at a particular
place, therefore, the Minister assumed
that the guestion mey have been only
in relation to Bombay. But as you
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have rightly pointed out that the ques-
tion is broad enough to cover all the
strikes, my supplementary, is, gir, in
view of the fact that in the last couple
of months Indian Airlines have been
experiencing lightning strikes, few
hours duration strikes and in Bombay
even a few days' strike disrupting a
number of air services causing Joss of
revenue to the government gnd lot of
harassment and inconvenience to the
passengers, in view of all this, may I
request the  Minister fo answer
whether Government of India have
any machinery to go into the question
of grievances and demands of emplyees
of mll categories and at all levels in
the Indian Airlines so that those
grievanceg can be met in time averi-
ing thereby the possibility of all sueh
strikes?
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THE MINISTER OF FINANCE
(SHRI H. M. PATEL): (a) Prior to
21st March, 1977, 322 detention orders
were issued by the former Central
Government and 3026 detention orders
were issued by the various State Gov-
erments. At present 118 persons are
in detention against these orders;
while 202 detention orders have not
yet been executed as the concerned
persons are absconding.

(b) to (d). ALl detention orders
issued prior to 21st March, 1977 are
being reviewed by the concerned
detaining authority and revoked on
merit of each case,
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SHRI H. M. PATEL: Sir, there
may have been some cases in which
persong may be arrvested ang cctained
under MISA and later converted under
COFEPOSA. But that was not so
all cases or in most cases. 1 thisk
the hon. Member would like to know
about the rest. Out of the Central
Government prders the number of
persons who remained under actual
detention after 21st March., 1977 was
28. The detention orders in respecl of
47 persons had not been executed as
the concerned persons were abscomrd-
ing. During this periog from 21st
Marca, 1977 to 11th November, 1977,
out of these 47 porsons 3 persons have
been detained. 29 detenues have beet
released and only 2 persons are in
actual detention at presenl. The cases
of absconders wer: reviewed and for
13 absonders orders have been revoked,
One absconder has died and we are
now left with 3¢ ohscondars on 11th
November, 1977.
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